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keep seven Mandals in Telangana only and I also demand to consider alternative
design for Polavaram.

Demand to make a concrete policy for reporting the crimes against

women by newspapers and other media in the country
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Demand for Central assistance to set up desalination plants for

providing drinking water in Tamil Nadu

SHRI T. RATHINAVEL (Tamil Nadu) : Sir, Tamil Nadu is a water-deficit State.
The State has very little surface water. Ground water level is fast receding due to
various reasons including scanty monsoon. But for the timely steps taken by the
Government of Tamil Nadu to make rainwater harvesting mandatory, ground water
table would have been far worse. Under these circumstances, there 1s hardly any scope
to increase the existing supply or create new sources through conventional methods.
The projected demand of water requirement by 2017 to Chennai city alone is 1,584
million litres per day. However, the supply from present sources is only 831 MLD.
Therefore, setting up of major desalination plants in the State to convert sea water into

drinking water is the only option available with the Tamil Nadu Government.

At present, Tamil Nadu has only two 100 MLD capacity desalination plants. In
order to meet the huge demand for water, Tamil Nadu has proposed four schemes. A
150 MLD SWRO Desalination plant at Nemmeli near Chennai at a cost of ¥ 1,371.86
crores, a 400 MLD SWRO Desalination plant at Perur near Chennai at a cost of
T4070.67 crores and two desalination plants at Ramanathapuram and Tuticorin 100
MLD capacity at a cost of ¥ 1,500 crores each. Detailed Project Report 1s ready for the
first two projects. For Ramanathapuram and Tuticorin projects, DPR will be ready by
December, 2014.
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Sir, the Tamil Nadu Government needs huge funds for implementing these

schemes. In view of this situation, I request the Centre to bear, at least, 30 per cent of

the cost of these proposed projects.

Demand to formulate a plan for development of Khambhat

city in Gujarat as a port city
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Demand to take effective measures for strict compliance of

rules under the Contract Labour Act

SHRI HUSAIN DALWAI (Maharashtra): There are an estimated 18 lakhs 44
thousand contract workers working in various Central Government Departments and
public sector undertakings all over the country. HEstimates of such workers working in
similar organizations run by State Governments are not readily available. However,
both the Central and State Governments are resorting to the practice of appointment of
workers both male and female on contract basis on large scale. The Central
Government has received complaints regarding non-compliance of various provisions

of the law which includes wages and social security benefits.

The salary or wages, holidays, hours of work and other fringe benefits differ in
both regular as well as those appointed on contract basis for similar kind of works. Any

violation of rules framed under the Contract Labour Act 1s punishable.

However, in reality, the contract workers are being exploited today. They are not
treated properly. Instances have come to our notice and also in the press where the

workers engaged on contract basis are treated badly by their employers.



